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PREFACE
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1. DURATION OF SESSION

Date of Commencement : *25 July, 2005

Date of Adjournment Sine die : ™30 August, 2005
Date of Prorogation of the House : 1 September, 2005
Total Number of days of Session : 37 days

Number of actual sittings . 24 days

Number of Hours of sittings : 158 hours 49 minutes

*  The first sitting commenced with the playing of National Anthem.

** The Session was scheduled to conclude on 26 August, 2005. However, as per the
decision taken in the meetings of Business Advisory Committee held on 18 and
24 August, 2005, and agreed to by the House the sitting of the House fixed for Friday
the 26™ August, 2005, was cancelled and the sittings of Lok Sabha were held on
Monday, the 29th and Tuesday, the 30" August, 2005 in order to provide sufficient
time for completion of essential Government Business. The sitting ended with the
playing of National Song.
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8. The Displaced Persons - 16.8.2005 29.8.2005 013 - - Passed

Claims and Other Laws (Consideration
Repeal Bill, 2005, as and passing)
passed by Rajya Sabha
9. The Immigration - 16.8.2005 29.8.2005 017 - - Passed
(Carriers’ Liability) (Consideration
Amendment Bill, 2005, and passing)
as passed by Rajya Sabha
10. The Banking Companies 16.8.2005 - - - - - Pending
(Acquisition and Transfer
of Undertakings) and

Financial Institutions Laws
(Amendment) Bill, 2005

11. The Cess Laws 16.8.2005 - - - - - Pending
(Repealing and Amending)
Bill, 2005

12. The Factories 16.8.2005 - - - - - Pending
(Amendment) Bill, 2005

13. The Payment of Wages - 3.12.2004 17.8.2005 03 07 2 2 Passed, as
(Amendment) Bill, 2004, (Earlier Session) (Consideration amended
as passed by Rajya Sabha and passing)

14. The Hindu Succession - 18.8.2005 29.8.2005 02 33 - - Passed
(Amendment) Bill, 2005, (Consideration
as passed by Rajya Sabha and passing)

15.The National Rural 21.12.2004 - 18.8.2005 1320 80 51 Passed, as
Employment Guarantee (Earlier 22.8.2005 amended
Bill, 2004 Session) 23.8.2005

(Consideration
and passing)

* The motion for consideration of the Bill was discussed together with the Statutory Resolution seeking disapproval of the Citizenship
(Amendment) Ordinance, 2005 (No. 2 of 2005) promulgated by the President on 28 June, 2005.



16. The Khadi and Village 22.8.2005 - - - - - Pending
Industries Commission
(Amendment) Bill, 2005

17. The Prevention of Insults 22.8.2005 - - - - - Pending
to National Honour
(Amendment) Bill, 2005

18. The Protection of Women 22.8.2005 - 23.8.2005 05 04 - - Passed
from Domestic Violence 24.8.2005
Bill, 2005 (Consideration
and passing)
19. *The Railways - 23.8.2005 29.8.2005 0115 - - Passed
(Amendment) Bill, 2005, 30.8.2005
as passed by Rajya Sabha (Consideration
and passing)
20. The Warehousing - 24.8.2005 29.8.2005 0110 - - Passed
Corporations (Consideration
(Amendment) Bill, 2005, and passing)
as passed by Rajya Sabha
21. The High Court and 12.5.2005 - 24.8.2005 0119 - - Passed
Supreme Court Judges (Earlier (Consideration
(Salaries and Conditions of ~ Sesson) and passing)
Service) Amendment Bill, 2005
22. The Punjab General Sales  25.8.2005 - - - - - Pending

Tax (As in force in the
Union Territory of Chandigarh)
Repeal Bill, 2005

23. The Food Safety and 25.8.2005 - - - - - Pending
Standards Bill, 2005
24. The Juvenile Justice (Care  29.8.2005 - - - - - Pending

and Protection of Children)
Amendment Bill, 2005

*Discussed together with Government Resolution seeking approval of the recommendations contained in Second Report of Railway Canvention
Committee (2004).
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17.

18.
19.

SUMMARY

. Bills pending at the end of the last Session

. Bills introduced

. Bills opposed at introduction stage

. Bills passed by Rajya Sabha and laid on the Table

. Bills passed by Rajya Sabha and returned by Lok Sabha

with amendments

. Bills returned by Rajya Sabha with amendments and

laid on the Table of Lok Sabha

. Bills passed

. Bills negatived
. Bills withdrawn
10.
11.
12.
13.
14.
15.
16.

Bills—part discussed

Motions for adjournment of debate on the Bills adopted
Bills referred to Select Committee

Bills referred to Joint Committee

Bills reported by Select Committee

Bills reported by Joint Committee

Bills originated in and referred to Joint Committee by
Rajya Sabha in respect of which motion for concurrence
were adopted by Lok Sabha

Bills referred to Standing Committees by
Chairman/Speaker

Bills reported by Standing Commitees

Bills pending at the end of Fifth Session of the
Fourteenth Lok Sabha

19
14

Nil
16
Nil
Nil
Nil
Nil
Nil
Nil
Nil
Nil

Nil

10
18

24



(ii) Bills Referred to the Standing Committees and Presentation/
Laying of Reports thereof

Sl. Title of the Bill Date of Referred by Name of the Date of Remarks
No. introduc- Speaker/  Committee/date presen-
tion in Lok Chairman of reference tation/
Sabha/ laying of
Rajya Sabha report
1 2 3 4 5 6 7
1. The Pension 21.3.2005 Speaker Finance 26.7.2005 Pending in
Fund Regulatory (LS) (24.3.2005) Lok Sabha

and Development
Authority Bill, 2005

2. The Scheduled 22.12.2004 Chairman  Personnel, Public 26.7.2005 Pending in
Castes, Scheduled (RS) Grievances, Law Rajya Sabha
Tribes and Other and Justice
Backward Classes (31.12.2004)

(Reservation in
Posts and Services)

Bill, 2004

3. The National 21.12.2004 Speaker Rural 27.7.2005 Passed
Rural Employment (LS) Development
Guarantee Bill, 2004 (24.12.2004)

4. The Displaced (6.12.2004)  Chairman Home Affairs 27.7.2005 Passed
Persons Claims (RS) (9.12.2004)

and Other Laws
Repeal Bill, 2004

5. The Manipur 4.5.2005 Chairman Human Resource 27.7.2005 Pending in
University Bill, (RS) Development Rajya Sabha
2005 (6.5.2005)

6. The Merchant 23.12.2004 Chairman Transport, 27.7.2004  Pending in
Shipping (LS) Tourism and Lok Sabha
(Amendment) Culture
Bill, 2004 (31.12.2004)

7. The 23.3.2005 Chairman Health and 29.7.2005 Pending in
Homoeopathy (RS) Family Welfare Rajya Sabha
Central Council (19.4.2005)

(Amendment)
Bill, 2005

8. The Indian 23.3.2005 Chairman Health and 29.7.2005 Pending in
Medicine Central (RS) Family Welfare Rajya Sabha
Council (Amendment) (19.4.2005)

Bill, 2005

9 The Government 21.12.2004 Speaker Finance 4.8.2005  Pending in
Securities Bill, 2004 (LS) (24.12.2004) Lok Sabha

10. The Small and 12.5.2005 Chairman Industry 4.8.2005 Pending in
Medium Enterprises (LS) (30.5.2005) Lok Sabha
Development
Bill, 2005




1 2 3 4 5 6 7

11. The Arbitration 22.12.2003 Chairman  Personnel, Public  4.8.2005 Pending in
And Conciliation (RS) Grievances, Law Rajya Sabha
(Amendment) and Justice
Bill, 2003 (17.8.2004)

12. The High Court 12.5.2005 Chairman  Personnel, Public  4.8.2005 Passed
And Supreme Court (LS) Grievances, Law
Judges (Salaries and and Justice
Conditions of Service) (30.5.2005)

Amendment Bill, 2005

13. The National Tax 6.12.2004 Chairman  Personnel, Public  4.8.2005 Pending in
Tribunal Bill, (LS) Grievances, Law Lok Sabha
2004 and Justice

(14.12.2004)

14. The Commission 2.5.2005 Chairman Human Resource 18.8.2005 Pending in
For Protection of (LS) Development Lok Sabha
Child Rights Bill, 2005 (30.5.2005)

15. The State 10.12.2004 Chairman Home Affairs 25.8.2005 Pending in
Emblem of India (LS) (28.12.2004) Lok Sabha
(Prohibition of
Improper Use)

Bill, 2004

16. The Disaster 11.5.2005 Chairman Home Affairs 25.8.2005 Pending in
Management Bill, (RS) (30.5.2005) Rajya Sabha
2005

17. The Actuaries 19.3.2005 Speaker Finance 29.8.2005 Pendingin
Bill, 2005 (LS) (17.5.2005) Lok Sabha

18. The Contempt of 1.12.2004 Chairman  Personnel, Public 29.8.2005 Pending in
Courts (LS) Grievances, Law Lok Sabha
(Amendment) and Justice
Bill, 2004 (14.12.2004)

19. The Banking 16.8.2005 Speaker Finance - Pending with
Companies (LS) (30.8.2005) the Committee
(Acquisition and
Transfer of
Undertakings)
and Financial
Institutions Laws
(Amendment)

Bill, 2005

20. The Cess Laws 16.8.2005 Chairman Commerce - Pending with
(Repealing and (LS) (7.9.2005) the Committee
Amending) Bill,

2005

21. The Khadi and 22.8.2005 Chairman Industry - Pending with
Village Industries (LS) (7.9.2005) the Committee
Commission
(Amendment)

Bill, 2005
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22. The Food Safety 25.8.2005 Speaker Agriculture Pending with
and Standards (LS) (30.8.2005) the Committee
Bill, 2005

23. The Juvenile 29.8.2005 Speaker  Social Justice and Pending with
Justice (Care and (LS) Empowerment the Committee
Protection of (30.8.2005)

Children)
Amendment Bill,
2005

24. The Indian
Medicine and
Homoeopathy
Pharmacy Bill,
2005

25. The Labour Laws
(Exemption from
Furnishing
Returns and
Maintaining
Registers by
certain
Establishments)
Amendment and
Miscellaneous
Provisions Bill,
2005

26. The National
Commission for
Minority
Educational
Institutions
(Amendment)
Bill, 2005

27 The Indian
Medical Council
(Amendment)
Bill, 2005

28. The Central Silk
Board
Amendment)
Bill, 2005

12.8.2005 Chairman Health and
(RS) Family Welfare
(24.8.2005)
22.8.2005 Chairman Labour
(RS) (30.8.2005)

23.8.2005 Chairman  Human Resource
(RS) Development
(24.8.2005)

23.8.2005 Chairman Health and
(RS) Family Welfare
(25.8.2005)
30.8.2005 Speaker Labour
(RS) (13.8.2005)

Pending with
the Committee

Pending with
the Committee

Pending with
the Committee

Pending with
the Committee

Pending with
the Committee
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SUMMARY

(Private Members’ Bills)
Bills pending at the end of the last session
Bills introduced
Bills withdrawn
Bills negatived
Bills removed from the Register of Pending Bills
Bills part-discussed

Bills pending at the end of the Session vide para
No. 1638 of Bulletin-Part Il, dated 9.9.2005

16

104
42
01
Nil
Nil
01

145



17

*SUOIBOILIBIO YO8S 0} ‘SSaulsng JO 1SI7 8y} Ul JOU 8JoM SBWEBU 8SOUM ‘SIaquisll 8WO0S pamo|ie Jiey) 8yl ,

‘pseBal S|y} Ul JusWuIeno)
ay) Aq uaxe) sdajs pue Jsjsiul Bwlld
a|q,uoH Ag paounouue se (gefund)

S00C'8°E Jes)jWy Ul Uo7 dlwouod] [e1nadg e
1z 00 UIeN [ewey ys  nypis ybuis jolaeN HyS jo dn Buipes-uou jo Jno Buispe uogeniis 9
"0j2Jay) plebal uj JUsWwuleno)
ay} Aq uaye) sdejs pue Aiunod ayj Ul
G002'8'C sbnup Buines ayl| Aluejnoiped ‘sauioipaw
Ge 00 uemsed se|i\ Wey Uys Auogenyeyn Aoly UUYS 0 seoud Ul asu Jo Jno Buisue uojenyis G,
13Hg Apenonted ‘sBupjepspun 1ojoas
oliqnd Bujew jyoid ayj jo saleys Aynba
G00C'8'C JUSWUIBAOS) 8U} }SOAUISIP 0} SA0W
€e 00 welequeply) d Mys  eydnBseq sepning Uys S,JUBWILIBAOS) 8y} JO Jno Buisue uoen)is  p,
"0jaJay) pJeBal uj JUsWUIBA0L) By}
Aq uae) sdeys pue npeN [IWe] Ul JousIp
al0jequwio) Ul Indnii] punoJe pue uj pajeso|
G002°L'82 salojoe} Bulyoeaslq pue BuieAp 009 ueyy
cl 00 eloybep yuisieyueys uys uekeleqqns "y UYS 2Jow Jo aINsoJ0 4o Jno Buisue uoenys g,
‘Juswdojpaaq [einy
5002282 10} saWayos palosuods Ajlenua) snoueA
0S 00 ybuig peseld ysueanybey 'iq ybuis yreunygeid Uys 10 uopejuawa|dwi BAIOBYS IO} PRBN "2
‘0jeJay) pJebal ul JuswuIanos) ay) Aq uaye)
sdajs pue Aiunod sy} jo sped Jayjo pue
5002, L2 enoylep 1Iyle@ Ul UsWOM UO SaRjI00Jje JO sjuapioul
44 00 Ined ‘A felnys uys Jewny| Aefip “joid Buiseasour jo jno Buisiie uogenis 7|
‘W H
S 14 € 4 I
uonuaye
uaye| dn uayey} uaym ayeq pa||eo oym "'ON
awi| pue Jajsiully o dweN JaquIal Jo sweN 109lgng IS

NOILN3LLV ONITIVO ¥



18

0€

yA4

Sl

9l

[45

99

00

00

00

00

00

00

§G00C'8'91
neeg o'l MYs

5002891
1eAy JesueyS 1UBN LYS

G00c'8¢ClL
ssopewey juewnquy ‘Iq

§G00C'8LL

ejoyben yuisioyueys uys

500288
UIEN [BweY| LYS

500281
led ‘A felAlys uys

‘pebal siyy ul
JuswIUIBN09) 8y} Aq usye) sdajs pue
Jeyig ur skemyBiH |euonen Jo uopipuod

eyr yleunybey uys pajepidelp Jo 1no Buisite uonenys

‘0}aJay) pJebau ul Juswulanog ayy Aq
uay|e) sdays pue saadnl JO $8I0JO YoM
Auadoud pue sanl| Jo sso| ul Buiynsas
500z “AINf 2z uo DONO jo wiogeld
10 UbiH Aequiog ul Ino 8x0iq Jeyy

sjlemey Ueyop UYs ally Bune)sesp Jo 1o Buisue uonenjis

‘0jal8y) pJebal Ul JuswuIsAoD) sy} Aq uexe)
sdajs pue Anunoo sy ui siieydeous

yieN eAupy 16oA LUYS 10 peauds jo 1no Buisue uonenis

"0j2Jay) plebal ul JUsWuIen0)

ay) Aq uaye} sdeys pue pakojdwaun

s|doad jo spuesnoy) Bupapual ‘QNPN

Aqg uni Buraq sjjiw aynf jo ainsoo ul Bunsal

jeBuag }sepn Ul @n[ med Jo Juswainooid

doys 0} elpu| jo uonelodio) ainr ayy

0} JUBUUIBAOS) 8y} AQ penss| suoionJisul

epued ypogelid HUys juL0aJ 4O Jno Buisue uopen)s
"0jalay)) plebai uj

JusWUIBN09) 8y} Aq uaye)} sdajs pue ejesay)
ul Apenorded ‘Apunod ayy ul s1odom
Ipeag ay) Aq paoey Buleq swajqold pue

ueleyeuniey d UYs Ansnpu| Ipeag 8y} Ul Buijieasid uonenys

‘0jaJay) pJeBal uj JUsWUIBA0L) By}

Aq uaye) sdeys pue saupipaw Buipnjoul
‘S9IIIPOWWOD [BIUBSSS JO AJljIge|IBAB-UOU U
Bupnsal undiuely Ul 8pexo0|q dIWLOU0d
Bujob-uo o jno Buisue uonenys

eqjoyey
Jewnyj Aefip “jold

k43

s

Obs

"6«

Bx

La




19

"SUOIJBOILIBIO O8S 0} ‘SSaulsng JO 1SI 8y} Ul JOU 8JoM SBWEBU 8SOUM ‘SIaquisll 8WOoS pamo|e J1iey) 8yl ,

vl

A

9

cs

00

00

00

00

00

S00¢'8'cC
ssopeuwey [ueWNqWy “Iq

5002°8'22
Ined ‘A felAys uys

5002881
1eAly JexuBYS IUBI UYS

5002821
Isunwseq "¥'d MUS

G00Z'8 L)
ybuis unly Lys

1yy ' fessueH wys

JBwny Jueuy Uys

sepeuysiy ‘N'N UUS

JBwny| Jueuy Lys

Awemseuysuy v UUS

"0jaI8y) plebal ul JusWwuIBA0s) 8y} Aq
usye) sdajs pue seAl| uewny Jo Sso|
ul Bunnsau ‘spooy} pue suiel Anesy
Je}e ‘lequiniy| Ul Seseasip Snoijoajul
10 peauds Jo 1no Buisue uoienjis

‘0}98y) pJebal
Ul JUBWIUIBAOS) 8y} Aq uaye) sdels

pue Auedoid pue sdoto 0) ebewep pue saal|

10 sso| ul Bupnsal sioeBuepy pue indiey

‘ebieqino ‘Joyjebeg ‘wnebjag ul Apenoiued

‘exejeuley| ul pooys o o Buisue uoenjis
‘0jeI8Y) plebal ul JUBWUIBA0D)

8y} Aq uaye} sdays pue A1unoo ayy ul
9d Jo 8bepoys Jo o Buisue uoenjs

‘dje1s ayy ul
wa|qoltd Jajem Buijuup a)noe ay} dA|0S
0} J9pJO U] BxejeulRy| Ul ‘iAepeyely JoAl
0} sauejnquy ‘sjosfold ejeN HUnpueg pue
ese|ey| Jo |erosdde ay) a)ipadxe 0} pasN

‘uoljeAIeSal Uo

suoisiAoid [BUOINIIISUOD BY) YIM
80UBPI02o. Ul AIJUNOD B} JO SUORNISU|
BuioUBUI{-}[8S PUB JUBWIUIBAOD)

8y} Aq peple/paziubooss suonnysu|
Jeuoneonp3 JaybiH 8y} ||e ul sesse|)
plemoeg Jayl0 pue sequ psinpayos
‘s8)sen paNpayos 0} UONBAISSS) IO}

L

9l

‘Sl

Vi

Buipinoid uonelsiBa| 8|qeyins e 1o peeN  ‘Cl.



20

‘0jeI8Y) plebal ul JUBSWUIBA0D)

8y} Aq uexe) sdes pue siemolb es) |jews

ay} 0} sdiyspaey Buisnes npep [iwe]

JO LISIP Y BN Ul Alsenonsed

5002°'8'6Z soAes| ea] Usalb Jo soud U |8y

YIEN [ewey uys nygeld 'y MYs pajuspaoaidun jo o Buisue uonenis

‘0jeI8Y) plebal ul JUBWUIBA0D)

8y} Aq uaye} sdejs pue |eyouein

Ul BUB[OA Yepes UlWels) Luep

§002'8'SZ (‘P1eY) NSAVY ueypeld ay) Japun spuny Jo uopezijin

ybuig peseld ysueanybey iq  ‘unpueyy| ‘0'g "uso ‘fepy Aiojoeysiesun Jo jno Buisue uonenys

"0jaJay) plebal uj JUsWuIan0)

ay) Aq uaye) sdeys pue seakoldwa

0 Juswyouael Ul Buynsal uonelodio)

S002'8'¥C Hodsuel) Jayepn pueju| [enuad jo
neeg "Y'l UYS Anypmoyd Jiypy Hys ainsojo pasodoud jo Jno Buisiie uonenys

‘pJebal siy) Ul JUBSWIUIBAOS) 8y} Aq usye)

sdejs pue Auno? sy} Jo Yjleam |eseulw

podxe 0} way) Buimolie 0OSOd Jole

5002'8'v2 193]S UBBI0Y] Y)IM JUSLIUIBAOS) BSSLQ JO

2|0 wey SIS Uys eleyoy gepnseg UYS Juswaalbe jusoal Jo Jno Buisue uopenys

‘pJebal siyy ul

JusWIUIBN0S) 8y} Aq uaye) sdajs pue

5002'8'€Z A1)unod ay) Ul salIsIdAIUN By ey Jsulebe
ybuig unhy uys uewng e flwey uys uoljo. e} 0} ME| dAIOBYS Ue 10} PaaN

‘ojal8y) pJebal

Ul JUBLLIUIBAOS) 8y} Aq ueXe) sdejs

pue s10j08s paziuebioun pue aeAld Ul

5002'8°€Z Auenonted Aiuno) ayj ul smeT JnogeT

oey Jeyyeselpueyd "y LUYs ueyy] lUNS UYs 10 UOIBIOIA JO JnO Buisiie uonenys




21

‘SUOIBOILIBIO YO8S 0} ‘SSaulsng JO 1SI 8y} Ul JOU 8JoM SBWEBU 8SOUM ‘SIaquisll 8WOoS pamole J1iey) 8yl ,

Ll

8¢

00

00

S00C'8°'6¢C
oey uekelep Leseq "iq

§G002'8'6¢
Ined ‘A feJays uys

ejys|A peseld
Jemysaugnyg Uys

eqjoyey
Jewnyj Aefip “jold

‘0}aJ8y) pJebau ul Juswulanog ayy Aq
uaye)} sdajs pue SJaYIOM [BOD USBLNOY
Jo yyeap ur Bupnsai (190) pspw]
splayeo) [esnuad ayy Japun AIa||j0D
epunes je juapiooe ay} Alenofued
‘A1uUnod 8y) Ul saull\ [e0D Ul SjUSpIodE
Burnoal jo Jno Buisue uonenis ‘Gz,

‘pJebal siy) Ul JUBWIUIBAOS) 8y} Aq usye)
sdejs pue JiWysey| pue nwwepr Ui sypued
HILyse] JO Saljiuey pade|dsip ay)

0} @ouejsisse [eloueul) apiroid 0} pesN 12



22

G00Z'8"t7¢ Uo seapiwwo) ayy Aq eyqes eAlex/eyges o Jo 9|qel BUj UO ple| OS|e IoM SJUSLUSIEIS USYEL UONOY UdL,

- 14 € %<CE 0Cc ¢ € [ejoL
S)UNo22Y
. z z — — — 002" ¥'6¢C ollgnd uo svplwwoy g
("xouddy) sBupepspun
— 4 3 %ZS oL 1 4 S00C'S’L ollgnd uo ssplwwoy ¢
— — — %EY oL ¢ 3 S00C'S’L sejewls3 uo ssplwwoy 7|
ol 6 8 9 S 14 € 4 l
(2 )
uaye| aouepuape
uonoy I jo
pajusseid abejusoiad ‘W H sbuns uofnN}Isuod ‘ON
syleway spodey abelany uoneing 10 "'ON jo ajeq S99IWWOY Jo dweN IS

seapiwwo) [eldueuld (1)

S33LLINNOD S



23

G00Z'8'G« seo) |einjeN

psjnsuodsy, - — z — %91 Gt Gl oL 4 ® $002'8'S 9 WNS0NRd UO dOPWWOD g
— — — — %1209 S 0 L 500Z'8'S inoge uo svplwwoy /L
uonnquysig algnd
pue sa|iddng [IA1D
— — — — — — — 500Z'8'S ‘po04 UO BBPWWODY "9
— o\ [ — %6029 STAN] 14 500Z'8'S BOUBUIH UO 98JJWIWOD G
« — — — %1 'SP [T L G00Z'8'¥ Sileyy [eussjx3 uo espwWo)
G00Z'8'S«
paINISU0d8Y, L z — %LS S5 € € % ¥002'8'S ABiouz uo eeplWWOD) ¢
‘jJuswellled
JO s8snoH
8y} yjoq jo
8|qeL Y} UO plE|
Sem adusja( Jo
Ansiuin ayp jo
(¥002-£002)
sjueln
10} spuewag
uo Joday uayel
uony 1812
uo juswaeleis
usye} uolnoy
Jayuny 8uQ — — — %28 0e ¢ z 500Z'8'S 20UB§O(Q U0 dOPWWOD
— € — — %6€ 6L L ! 5002'8°S ainynouby uo espwWo) |
oL 6 8 A 9 g 14 € z L
(2) (1) uaxe}
-lapun
usye| SJISIA aouepuane
uonoy _mc_@_‘_o 1e007 Jo
_umucwwm‘_n /sino| ®mmﬂcwo._®n_ ‘W H mmc_t_w uoln}suod "ON
Syleway mton_ww_ >U:Hm wmm._®>< uoneing JO 'ON JO 9jeg S99)lWW0) JO sweN IS

seapiwwo) Bulpuels (i



24

Juswdojanag
|eany jo Ansiully (Juswdojeaa |einy jo juswiiedaq) .00z ‘|lIlg @9juesens juswAhojldw3 |einy |euolieN ay], uo Hoday yusauiyl 1
(uswysanuisiq pue ainypuadx3 ‘slieyy dIWouod]
Jo sjuswpeda) adueuld Jo AsIulN 8y} Jo (G0-00Z) SIUeS Joj SPUBWS UO d8)IWIWOY 8y} Jo Hoday }sii4 ay} uo Hoday uaxe] uondy ®©
(500Z°8°62) 500z ‘lIlg serenioy 8y (1) pue (S00Z'8 ) 00T ‘Ilig SSRHN08S JUBWIUIBA0D 8y (1) 4y

8U) Yjog JO 8|qeL dU} UO PiE| Usaq Pey G0-#00Z Jeek 8u} J0} YAl JO SJUEIS Joj SpUBWLIBQ UO ('S™ Uly|) HOdeY JS| 8Uj Ul PaUIBJUOD Suolep
UBLILLIODa] 8Y) UO Ud)E| UoNoY Uo (*S™ YipL) Modey Yig au) Jo || JeydeyD Ui pauiejuos suoiepuswiiods. 8y) Uo JUusWwielels Usye] Uooy Uy

juswdojaaaq

— [ — — %<CS 0 0 l G00C'8'S elny uo ssplwwio)y 9L
wswiemodwy pue

- - - - %V vE 0¢c 0 L G00C'8'S d{dhsSNr [el00S UOo ddplwWoy ‘Gl
$80IN0SY

— — — — %09 00 | L S002'8'S 1)\ UO 83piuwo] ‘L

ABojouyos| pue

- - - - %l 0e £ 4 §G00C'8'S uofjewoju| uo ssplwwoy ‘gl
- - - - %y 0c | 4 G00Z'8'G [99)S pue [e0) U0 d9jiwwo) ¢l
G00C'8'S juswdojereq
Uo pajniiisucdsy | 4 - %€0°9% 00 ¥ € ¥00C°8'G ueqin uo sdplwwioy ‘L1
- 3 € - %S€6€ 00 G S ¥002'8°'S shemjiey uo sapIUWOD 0L
§G00Z'8°0€
uo pie| os|e
alom sjusweleis s19Zl|IJe4 pue
usxe| uondy om| — - - %¥8'€S 00 | 3 §G00C'8'S S[EdIWBYY UO d/RIWWOY 6

ol 6 8 L 9 S 14 € 4 3




25

‘JuslEll B JO SESNOH 8y} UY10q Ul ple| OS|e 81oM SJUsLLSIe)s Usye) UOIo. [eul) 8Al pue spodal Inoj om] .,
'600Z 1snBny 6z Uo 8snoH
oy} Aq pajdopy pue GO0z SNBny Gz Uo B|geL Buj} Uo Ple| ‘G00Z 1SNBNY +Z U0 “S'H 0} pajuasaid sabajiAlid JO 8a)ILIWOD 8U) Jo Hodey Isild ,

SaqliL PaINpayds
pue sejsen psnpayos Jo

x 4 — — %99 0e L 3 §S002°S’L 8JBj|a\\ 8y} uo s|IWWOY ‘Ol
1old Jo s8do
— — — — — — — $002'8°9C uo saplwwo) Wior 6
suofnjosay
pue s|jig ,siequiajy
— — € — %EE €S 0e ¢ € S002'8°L 8JeAlld Uo sapjwwio)y g
- - 4 - - - - sooz'Lel suonijed uo sapiwwoy L
8|qeL 8yj uo pieT
— — — — %0t S 0 3 S002'8°L siaded uo @apwwiod 9
S80UBINSSY JUBWIUIBA0D
— — 3 — %Ly 00 L 3 500282 uo espluwoy ‘g
8snoH oy} jo sbumis
U} Woly sIaquis| Jo
— — L — — — — S002°8°L 90ussqy Uo eaplwo)  p
— — — — — — — S00Z't'8C SOIY)3 U0 s_PIWWOD ¢
(peyninsuooay)
— — x — %05 05 0 4 s00z°LEl sebo|iAld JO dBpWWOD
G002 G €L« #9pIlwWo)
psinsuodsy,  — S — %cL [ S pue $002°9'0¢ Alosinpy sseuisng |
oL 6 8 L 9 S 14 € 4 I
(2 () uaye)
-1apun
uaye] S)ISIA @ouepusye
uonoy leubuQ |eo0] j0
pajussaid /sinoy. abejuaoiad ‘W H sBunys uonN}Su0d ‘ON
syleway suodey Apnis abelany uoneing  jo oN jo ajeq S99IWWOY Jo dweN IS

seajjiwwo) Buipuelg pue jeidueulq uey} J8yjo seapIwwos (1)



26

%1719

or

§00z°C vl

§G00C'6°'LL

§G00C6'lC

G00Z'8'8

G00C'8’L
¥002°9°01
¥002°L'9

x8|dwo) 8snoH jusweled
ul Juswabeuey poo4
uo 88jIWIWOoY Julor

2o)IWWOo)D
UONUBAUOD Aemjiey

2)IWWOo)D
sesodind |eseusn)

Juswiellied Jo siaquisiy
1O SEOUBMOJ|Y pue salejes
Uo 88}IWIWOoY Julof

uoljesibe sjeuipiogng
Uo 98)ILWoD

29NIWWO) 8SNOH

29IWWOo) s8Ny

Ll

9l

Sl

vl

€l
cl
s

ol

€

4




6. DIVISIONS

Sl. Date Subject matter Brief Final Result ~ Remarks
No. question
on which
Division
was sought
1. 2.8.2005 The motion that "this On the Negatived By Operating
House expresses its deep motion for ~ Ayes: 108 AVR machine
concern over the dete- adoption Noes: 185
riorating law and order Abst: 002

situation in the State of
Bihar under President's
Rule and also on the
situation arising out of the
Chief Secretary of the
State proceeding on long
leave" moved by

Shri Nitish Kumar, MP

2. 10.8.2005 The adjournment motion -do- Negatived -do-
regarding 'failure of the Ayes: 130
Government to take Noes: 270
action against the persons Abst: Nil

indicted by the Nanavati
Commission' moved by
Shri Sukhdev Singh
Dhindsa, MP
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7. FINANCIAL BUSINESS

Subject Date of Date(s) of Time taken
Presentation Discussion
(i) RAILWAY BUDGET H M
Supplementary Demand for 3.8.2005 11.8.2005 *Discussion and
Grant in respect of Budget voting on
(Railways) for 2005-2006 Supplementary
Demand for Grant
(Railways)
7 00
Demands for Excess Grants 3.8.2005 11.8.2005 *Discussion and
(Railways) for 2002-2003 voting on
Demands for
Excess Grants
(Railways)
(ii) GENERAL BUDGET
Supplementary Demands for 2.8.2005 8.8.2005 *Discussion and
Grants in respect of Budget voting on
(General) for 2005-2006 Supplementary
Demands for Grants
(General)
4 23
Demands for Excess Grants 2.8.2005 8.8.2005 *Discussion and
(General) for 2002-2003 voting on
Demands for Excess
Grants (General)

(i) BIHAR BUDGET

Budget (Bihar) for 2005-2006 2.8.2005 5.8.2005

**General discussion 1 31
**Discussion and

voting on Demands

for Grants on

Account (Bihar)

*Discussed together.
**Taken up together.
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8. LEAVE OF ABSENCE

SI.

No.

Name of Member

Period for which
Leave granted

Date when
Leave granted

Shri Basanagouda R. Patil
Shri P.K. Vasudevan Nair
Shri Atig Ahamad

25.02.2005 to 22.03.2005
25.02.2005 to 24.03.2005

25.02.2005 to 24.03.2005
and
19.04.2005 to 13.05.2005

24.08.2005
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Motions Under Rules 191 and 342

SUMMARY
No. of notices received . 366
No. of motions admitted 118
No. of motions discussed o1
No. of discussions completed o1
No. of discussions remained part-discussed : NIl
Total time taken : 6 Hours 24 Minutes
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10. OATH OR AFFIRMATION

Name of Member Constituency/ Oath/ Language Date of Time

State affirmation  in which oath Taken

oath made H M

Shri. S. Bangarappa Shimoga/ Oath English 27.07.2005 0 01
Karnataka

32



11. OBITUARY REFERENCES

SI.  Name of Member Date of Date of obituary ~ Time Taken
No. Death references H. M
1.* Shri Sunil Dutt 25.05.2005
(Sitting Member)
2.*  Shri P.K. Vasudevan Nair 12.07.2005
(Sitting Member)
3. Shri Hukam Ram 12.05.2005
(Member, Sixth Lok Sabha)
4. Shri Murlidhar Mane 24.05.2005
(Member, Eighth Lok Sabha)
5. Shri Chhangur Ram 16.06.2005
(Member, Seventh Lok Sabha)
6.  Shri Laxminarain Tripathi 19.06.2005 25.07.2005 0 21
(Member, Tenth Lok Sabha)
7. Shri Balram Singh Yadav 04.07.2005
(Member, Eighth, Twelfth and
Thirteenth Lok Sabhas)
8. Dr. Biplab Dasgupta 17.07.2005
(Member, Ninth Lok Sabha)
9.  Reference to the loss of several lives 7&21.07.2005
in the terrorist bomb blast in London,
UK.
10. Reference to the terrorist attacks in 23.07.2005
Sharm-el-Sheikh, Egypt resulting in
large-scale deaths
11.  Shri Bipin Pal Das 03.07.2005 26.07.2005 0 03
(Member, Eighth Lok Sabha)
12. Reference to the loss of several lives 26.07.2005
due to heavy rainfall in Mumbai,
Maharashtra 28.07.2005 0 03
13. Reference to the collision of a 27.07.2005
shipping vessel with a drilling
platform in Mumbai High Field Area,
resulting in a major fire causing loss
of lives.
14.  Shrimati Girija Kumari 18.07.2005 29.07.2005 0 02
(Member, Fourth Lok Sabha)
15.* Shri Bikash Chowdhury 01.08.2005 01.08.2005 0 02
(Sitting Member)
16. His Majesty King Fahd Bin Abdul 01.08.2005 02.08.2005 0 04
Aziz Al Saud of Saudi Arabia
17.  Shri Nathu Ram Shakyawar 31.07.2005 12.08.2005 0 02

(Member, Seventh Lok Sabha)

* House was adjourned for the day without transacting any business.
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(@)
(b)

12. PAPERS LAID ON THE TABLE

By Government ... 938
By Private Members ... Nil
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13. PERSONAL EXPLANATION—UNDER RULE 357

SIl.  Name of the Brief Subject Date Time
No. Member Who

Made

Personal

Explanation H. M.
(1) ShriR. Velu Certain remarks 11.8.2005. 0 17

(2) ShriP.
Chidambaram

made against him

by Prof. Mahadeorao
Shiwankar, M.P, in
Lok Sabha while
raising Supplementary
to SQ. No. 61 relating
to train accidents on
28th July, 2005.

Regarding alleged 30.8.2005 0 05
appointment of the

wife of Union Finance

Minister as a Special

Counsel by CBDT.
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14. PETITION

Petition presented by Member one
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15. PRIVILEGE MATTERS

Sl. Brief Subject Name of the Dateon Time Decision of
No. member who which  Taken Chair/House
raised the matter H. M.
matter brought
before the
House

1. Notice of question of privilege Shri Hannan 8.8.2005 01  The Speaker observed that
dated 5 August, 2005 given by Mollah, MP he had admitted the notice.
Shri Hannan Mollah, MP against Thereafter the Speaker
Dr. Subhash C. Kashyap, former referred the matter to the
Secretary-General, LS for casting Committee of Privileges
serious aspersions on the Hon'ble for examination, investi-
Speaker in an interview given to a gation and report, in exer-
TV news-channel on 4 August, 2005. cise of his powers under

Rule 227 of the Rules of
Procedure and Conduct of
Business in Lok Sabha.

2. Notice of question of privilege Sarvashri 12.8.2005 06 On 18 August, 2005, HS
dated 12 August, 2005 given by ~ Ramiji Lal gave a ruling and treated
Sarvashri Ramji Lal Suman, Suman, the matter as closed.
Devendra Prasad Yadav, Devendra

Sita Ram Singh, Ganesh Prasad
Singh, Raghunath Jha, Ram
Kripal Yadav and M.P.
Veerendra Kumar, MPs

against Editor, Publisher &
concerned correspondent

of 'The Pioneer' for having
published an allegedly derogatory
news-report captioned 'Speaker
asks for trouble' appearing in
'The Pioneer' dated 7 August,
2005.

Prasad Yadav,

Sita Ram Singh,
Ganesh Prasad
Singh,

Raghunath Jha,
Ram Kripal Yadav
and M.P. Veerendra
Kumar, MPs
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16. QUESTIONS

(i) Starred Questions
(a) Number of Questions put down in
Question Lists for oral answer
(b) Number of Questions orally answered
(ii) Short Notice Questions
Number of Questions put down in
Short Notice Question List
(a) Number of Short Notice Question
orally answered
(b) Number of Short Notice Question
Laid on the Table of the House
(iii) Unstarred Questions
(a) Number of Questions put down in
Question Lists for written answers
(b) Number of Questions for which written

answers were laid on the Table including

those put down for oral answers but were
not called for answer or the Member was
absent.

439*

77

1

1

NIL

4594**

4956

*Excluding one Starred Question postponed and one deleted.
**Excluding two Unstarred Questions deleted.

38



(iv) Half-an-hour Discussion Arising out of Answers to Questions
during the Fifth Session of Fourteenth Lok Sabha

Sl.  Brief Name of Date of Ministry/ Time taken
No. Subject members Discussion  Deptt. Hrs. Mts.
who got
priority
in the ballot
to raise the
Discussion
1. Eradication Dr. Chinta 8.8.2005 Health
of Vector Mohan and 046
Borne Family
Diseases Welfare
2.  Use of Sh. A. Krishna 12.8.2005 Railways 027
Railway Swamy
land
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17. RESIGNATION BY MEMBER

Name of State Constituency  Date on Remarks
Member which

accepted

by

Speaker
Shri Bhupinder Haryana  Rohtak 06.06.2005 Resigned on

Singh Hooda

06.06.2005.
Announce-
ment  was
made in the
House on
26.07.2005.
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18. RESOLUTIONS

(i) Government Resolution

Brief Name of Date of Time Ministry/  Remarks
Subject Member moving and taken Depart-
who moved discussion ment
concerned

H M
@That this House Shri Lalu Prasad 29.8.2005 01 15 Railways Adopted

approves the (Moved)
recommendations 30.8.2005
contained in paras (Adopted)

39, 40, 41, 42, 43,
44, 45 and 46 of

the Second Report
of the Railway
Convention
Committee (2004)
appointed to review
the Rate of dividend
payable by the
Railway Undertaking
to General Revenues
etc., which was
presented to

Lok Sabha on
28.4.2005.

@Discussed together with the Railways (Amendment) Bill, 2005, as passed by
Rajya Sabha.
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SHORT DURATION DISCUSSIONS UNDER RULE 193 ON
MATTERS OF URGENT PUBLIC IMPORTANCE

Summary
No. of notices received ;500
No. of discussions admitted 5
No. of discussions held ;4
No. of discussions completed 3
No. of discussions remained part-discussed : 1
Total time taken : 20 Hours 42 Minutes
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20. SITTINGS OF LOK SABHA

Sl.

No.

Subject

Date

Remarks

1.

Cancellation of sitting
fixed for Friday, the
26th August, 2005

Fixation of sittings of
Lok Sabha on
Monday, the 29th and
Tuesday, the 30th
August, 2005

18.8.2005

24.8.2005

As decided in the meeting of
the Business Advisory
Committee held on
Thursday, the 18th August,
2005 and agreed to by the
House, the sitting fixed for
Friday, the 26th August, 2005
was cancelled.

As decided in the meeting of
the Business Advisory
Committee held on
Wednesday, the 24th August,
2005 and agreed to by the
House, Lok Sabha also sat on
Monday, the 29th and Tues-
day, the 30th August, 2005 in
order to provide sufficient time
for completion of essential
Government business.
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21. SPEAKER/DY. SPEAKER/CHAIRMAN

Announcements/Observations/References/Rulings

Sl. Subject By Whom Date
No.
1 2 3 4
1. Observation by the Speaker regarding relinquishing of The Speaker 28.7.2005
Office of the Secretary-General of Lok Sabha by
Shri G.C. Malhotra w.e.f. 31.7.2005 and appointment of
Shri P.D.T. Achary as Secretary-General, Lok Sabha
w.e.f. 1.8.2005.
2. Observation on the decision taken at the meeting of H.S. The Speaker 29.7.2005
with leaders' of parties in Lok Sabha held on 24 July, 2005,
regarding raising of matters of urgent public importance after
Question Hour in a phased manner w.e.f. 1.8.2005 (i.e.
about five matters of extremely urgent national and
international importance ordinarily be taken after Question
Hour and remaining matters of public importance including
constituency matters be taken up at 6.00 P.M.)
3. Reference regarding 125th Birth Anniversary of The Speaker 2.8.2005
Munshi Premchand.
4.  Observations regarding the business transacted by the The Speaker 2.8.2005
House during the weeks ended on 29 July, 5 August, 11.8.2005
12 August and 18 August, 2005. 16.8.2005
23.8.2005
5. Observation regarding behaviour of a member in the House. The Speaker 4.8.2005
6.  Observation regarding insinuations made against the The Speaker 5.8.2005
Chair in the Print and Electronic Media.
7.  Reference regarding 63rd Anniversary of the Quit India The Speaker 9.8.2005
Movement on the 9th August, 1942 and the 60th
Anniversary of dropping of Atom Bombs on the Japanese
cities of Hiroshima and Nagasaki.
8.  Observation regarding casting of reflections on the The Speaker 12.8.2005
the Speaker, Lok Sabha in a derogatory article captioned
‘The Speaker asks for trouble' published in the Pioneer
dated 7th August, 2005.
9. Announcement regarding decision taken at the meeting The Chair 17.8.2005

of the Business Advisory Committee held on 17 August,
2005 regarding cancellation of sitting fixed for 26 August,
2005 and re-scheduling of Private Members' Business
listed for 18 and 26 August, 2005.
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1 2 3 4

10.  Announcement regarding decision taken at the meeting The Chair 24.8.2005
of Business Advisory Committee held on 24.8.2005
regarding the fixation of sittings on 29 and 30 August,
2005 in order to complete the essential Government

business.
11. *Observation regarding need for harmonious relations The Speaker 24.8.2005
between the Legislature and the Judiciary.
12. Observation regarding a news item captioned ‘Mind your The Speaker 25.8.2005
job, Speaker tells Judiciary’ which sought to misrepresent
the facts.
13. Valedictory Reference on the conclusion of the Fifth The Speaker 30.8.2005
Session of Fourteenth Lok Sabha. the Prime Minister
and the Leader of
Opposition

*After submissions by the members on the subject.



(ii) Statement under Rule 199

Brief Name of Minister Date Time Taken
Subject H M.
Statement in Shri Jagdish Tytler  18.8.2005 00 10

explanation of
resignation from the
office of Minister of
Overseas Indian
Affairs
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22. STATEMENTS

(i) Statements Made/Laid by Ministers under Rule 372 and
Direction 73A During Fifth Session of Fourteenth Lok Sabha

S. Brief Subject Name of Minister Date Time Taken
No. H. M.
1 2 3 4 5

*1. The status of implementation of Shri Mahabir Prasad 26.7.2005 00 01

recommendations contained in the
152nd Report of the Standing
Committee on Industry on Demands
for Grants (2004-2005) pertaining to
Ministry of Agro and Rural Industries.

2. Incident at Gurgaon on 25th July, Shri Shivraj V. Patil 26.7.2005 00 14
2005.

3. Fire accident in Mumbai High Shri Mani Shankar Aiyar 28.7.2005 00 06
North Platform of ONGC on
27 July, 2005.

4. Violent incident in Gurgaon, Shri Shivraj V. Patil 28.7.2005 00 12
Haryana on 25 July, 2005.

5. Official visit to the United Dr. Manmohan Singh 29.7.2005 00 25
States of America.

*6. Status of Implementation of Shri P. Chidambaram 29.7.2005 00 01

recommendations contained in the
First Report of Standing Committee

on Finance relating to Department of
Economic Affairs, Department of
Expenditure and Disinvestment and
the Sixth Report of Standing Committee
on Finance relating to Department of
Revenue.

*7. Fourth Progress Report on the Action Shri P. Chidambaram 29.7.2005 00 01
Taken pursuant to the recommendations
of the Joint Parliamentary Committee
(JPC) on Stock Market Scam and
matters relating thereto.

8. Government business for the week Shri Ghulam Nabi Azad 29.7.2005 00 09
commencing the 1st August, 2005.
9. Bomb blast in Train No. 2391 Patna- Shri Lalu Prasad 29.7.2005 00 09

New Delhi Shramjeevi Express on
28th July, 2005 at 1715 hrs. near
Harpalganj Railway Station on
Lucknow Division of Northern Railway.

*Laid a copy (Hindi and English versions) of the statement.
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2

3

4

-
o

*11

*19.

. The New Framework for the U.S.-
Indian Defence Relationship

. Status of implementation of
recommendations contained in the
First Report of Standing Committee

on Coal and Steel.

. Statement by Minister of

Parliamentary Affairs with regard to
the conduct of a member in the House.

. Status of implementation of
recommendations contained in the
Seventh Report of Standing Committee
on Information Technology pertaining
to Ministry of Information and

Broadcasting.

. Government business for the week
commencing the 8th August, 2005.

. Status of implementation of
recommendations contained in the
Second Report of Standing Committee
on Food, Consumer Affairs and

Public Distribution.

. Status of implementation of
recommendations contained in the
Third Report of Standing Committee
on Agriculture (Department of Animal
Husbandry, Dairying and Fisheries).

. Status of implementation of
recommendations contained in the
First and Third Reports of Standing

Committee on Labour.

. Correcting the reply given on
May 09, 2005 to Unstarred Question
No. 6573 by Shri Hansraj G. Ahir,
M.P. regarding Indira Sagar Gosikhurd
Irrigation Project of Maharashtra.

Ministry of Home Affairs.

Status of implementation of
recommendations contained in the
109th Report of Standing Committee
on Home Affairs on Demands for
Grants (2004-05) pertaining to the

Shri Pranab Mukherjee

Dr. Dasari Narayan Rao

Shri Ghulam Nabi Azad

Shri S. Jaipal Reddy

Shri Ghulam Nabi Azad

Shri Sharad Pawar

Shri Sharad Pawar

Shri K. Chandrasekhar
Rao

Shri P.R. Dasmunsi

Shri Shivraj V. Patil

2.8.2005

3.8.2005

4.8.2005

4.8.2005

5.8.2005

8.8.2005

8.8.2005

8.8.2005

8.8.2005

10.8.2005

00

00

00

00

00

00

00

00

00

00

04

01

06

01

07

01

01

01

01

01

*Laid a copy (Hindi and English versions) of the statement.
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2

4

*20.

*21.

*22.

23.

24.

25.

26.

27.

28.

29.

Policy package for stepping up
Credit to Small and Medium
Enterprises.

Status of implementation of
recommendations contained in the
Second Report of Standing Committee
on External Affairs on Demands for
Grants (2004-05) pertaining to Ministry
of Overseas Indian Affairs.

Status of implementation of
recommendations contained in the
Third Report of Standing Committee on
Finance on Demands for Grants
(2004-05) pertaining to the Ministry of
Planning.

Status of implementation of
recommendations contained in the
Ninth Report of Standing Committee on
Information Technology on "Working of
DAVP', pertaining to Ministry of
Information and Broadcasting.

Status of implementation of
recommendations contained in the
Second Report of Standing Committee
on Labour on Demands for Grants
(2004-05) pertaining to the Ministry

of Textiles.

Status of implementation of
recommendations contained in the
Fifth and Ninth Reports of the
Standing Committee on Finance.

Government business for the week
commencing the 16th August, 2005.

Issuance of duplicate passports to
those people whose passports have
been damaged in the recent floods in
Maharashtra on a reduced payment of
Rs. 500/-

Government Business for the week
commencing the 22nd August, 2005.

Status of implementation of the
recommendations contained in the
Third report of Standing Committee on
Coal and Steel pertaining to the
Ministry of Steel.

Shri S.S.
Palanimanickam

Shri Sriprakash Jaiswal

Shri M.V. Rajasekharan

Shri S. Jaipal Reddy

Shri Shankarsinh
Vaghela

Shri Prem Chand Gupta

Shri B.K. Handique

Shri E. Ahamed

Shri Ghulam Nabi Azad

Shri Ram Vilas Paswan

10.8.2005

10.8.2005

10.8.2005

11.8.2005

12.8.2005

12.8.2005

12.8.2005

17.8.2005

18.8.2005

22.8.2005

00 01

00 01

00 01

00 02

00 01

0001

0008

0002

0010

0001

*Laid a copy (Hindi and English versions) of the statement.
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1 2 3

4

30. Shanghai Cooperation Organisation Shri K. Natwar Singh
Summit, held in Astana on the
5th July, 2005.

*31. Status of implementation of the Shri Ghulam Nabi Azad
recommendations contained in the
Fifth Report of Standing Committee on
Urban Development on Demands for
Grants (2004-2005) pertaining to the
Ministry of Urban Development.

*32. Status of implementation of the Shri Mahabir Prasad
recommendations contained in the
146th, 147th, 153rd, 154th, 155th and
159th Reports of Standing Committee
on Industry pertaining to the Ministry
of Small Scale Industries (SSI).

*33. Status of implementation of the Shri P.R. Kyndiah
recommendations contained in the
Sixth Report of Standing Committee
on Social Justice and Empowerment
on action taken by the Government
on the recommendations/observations
contained in the Second Report of the
Committee on Demands for Grants
(2004-2005) pertaining to the Ministry
of Tribal Affairs.

*34. Status of implementation of Shri Rao Inderjit Singh
recommendations contained in the
Third Report of Standing Committee on
External Affairs on the 'Working of ICCR'.

*35. Status of implementation of Shri T.R. Baalu
recommendations contained in the
81st Report of Standing Committee on
Transport, Tourism and Culture on
Demands for Grants (2004-2005)
pertaining to the Ministry of Shipping,
Road Transport and Highways,
Department of Shipping.

*36. Status of implementation of Shri T.R. Baalu
recommendations contained in the
82nd Report of Standing Committee
on Transport, Tourism and Culture on
Demands for Grants (2004-2005)
pertaining to the Ministry of Shipping,

22.8.2005

23.8.2005

23.8.2005

23.8.2005

23.8.2005

24.8.2005

24.8.2005

0004

0001

0001

0001

0001

0001

0001

*Laid a copy (Hindi and English versions) of the statement.



53

2

*37.

*38.

*39.

*40.

*41.

*42.

Road Transport and Highways,
Department of Road Transport and
Highways.

Status of implementation of the
recommendations contained in the
Second and Fifth Reports of the
Standing Committee on Coal and
Steel on Demands for Grants
(2004-2005) pertaining to the
Ministry of Mines.

Status of implementation of the
recommendations contained in the
First and Third Reports on

Demands for Grants (2004-2005) and
Fifth Report on Demands for Grants
(2005-2006) of Standing Committee
on Energy, pertaining to the Ministry
of Power.

Correcting the reply given on

20th April, 2005 to Unstarred Question
No0.3968 by Shri Narendra Kumar
Kushawaha and 4 others regarding
Local Call Dialling Facility and reasons
for delay in correcting the reply.

Correcting the reply given on

10th August, 2005 to Unstarred Question
No0.2679 by Dr. K. Dhanaraju regarding
Quality of Medical Diagnostic Kits and
reasons for delay in correcting the reply.

Status of implementation of the
recommendations contained in the
Sixth and Fourteenth Reports of the
Standing Committee on Information
Technology, pertaining to the Ministry
of Information and Broadcasting.

Status of implementation of the
recommendations contained in the
Second Report of the Standing
Committee on Personnel, Public
Grievances, Law and Justice
pertaining to the Ministry of

Law and Justice.

Shri Sis Ram Ola

Shri P.M. Sayeed

Dr. Shakeel Ahamed

Dr. A. Ramadoss

Shri B.K. Handique

Shri H.R. Bhardwaj

24.8.2005

-do-

-do-

-do-

25.8.2005

-do-

0001

0001

0001

0001

0001

0001

*Laid a copy (Hindi and English versions) of the statement.
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3

4

43.

*44,

*45.

*46.

*47.

*48.

*49.

Signing of Memorandum of the
Understanding on Ken-Betwal Link.

Status of implementation of
recommendations contained in the
First Report of the Standing Committee
on Petroleum and Natural Gas on
Demands for Grants (2004-2005),
pertaining to the Ministry of

Petroleum and Natural Gas.

Correcting the reply given on

5.5.2005 to Unstarred Question

No. 6082 by Shri K.C. Palanisamy
regarding ‘LNG from Qatar’ and giving
reasons for delay in correcting the reply.

Status of implementation of the
recommendations contained in the
Fourth Report of the Standing
Committee on Agriculture on Demands
for Grants (2004-2005) pertaining to the
Ministry of Food Processing industries..

Status of implementation of the
recommendations contained in the
Second Report of the Standing
Committee on Energy on Demands for
Grants (2004-2005) pertaining to the
Ministry of Non-Conventional

Energy Sources.

Status of implementation of the
recommendations contained in the
2nd, 5th, 6th and 7th Reports of the
Standing Committee on Railways.

Government business for the
remaining part of the session.

Shri P.R. Dasmunsi

Shri Mani Shankar Aiyar

Shri Mani Shankar Aiyar

Shri Subodh Kant Sahai

Shri Vilas Muttemwar

Shri R. Velu

Shri Ghulam Nabi Azad

25.8.2005

-do-

-do-

-do-

-do-

-do-

-do-
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0001

0001

00 01

0012

*Laid a copy (Hindi and English versions) of the statement.



(iii) Matters Under Rule 377

Position regarding receipt of replies from Ministries concerned during
Fourteenth Lok Sabha (as on 20.10.2005)

Total No.of No. of replies sent  Percentage of

matters to members by replies sent to
raised Ministers and members by
copies endorsed the Ministers
to Lok Sabha
Secretariat

First Session 35 34 97.14
(02.06.2004 to

10.06.2004)

Second Session 220 161 73.18
(05.07.2004 to

26.08.2004)

Third Session 188 152 80.85
(01.12.2004 to

23.12.2004)

Fourth Session 365 244 66.85
(25.02.2005 to

13.05.2005)

Fifth Session 273 105 38.46
(25.07.2005 to

30.08.2005)
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(iv) Statement showing the time lost owing to interruptions in the
House during Fifth session of Fourteenth Lok Sabha

Date Time spent on Time lost due to Remarks
Interruptions  Adjournment of the
H. M House following
interruptions
H. M.

29.07.2005 0 33 1 16 Interruptions started at 1239 hrs. and continued upto
1247 hrs. At 1247 hrs., Lok Sabha adjourned to meet
at 1400 hrs.

Interruptions started at 1402 hrs. and continued upto
1418 hrs. At 1418 hrs., Lok Sabha adjourned to meet
at 1447 hrs.

At 1247 hrs., interruptions again started and contin-
ued upto 1456 hrs. At 1456 hrs., Lok Sabha ad-
journed to meet at 1530 hrs.

02.08.2005 0 26 — Interruptions started at 1213 hrs. and continued upto
1239 hrs.
04.08.2005 0 19 1 01 Interruptions started at 1320 hrs, and continued upto

1335 hrs. Due to interruptions, Lok Sabha adjourned
at 1339 hrs. to meet at 1400 hrs. Interruptions again
started at 1416 hrs. and continued up to 1420 hrs.
At 14.20 hrs. Lok Sabha adjourned to meet at 1500
hrs.

09.08.2005 0 02 5 54 Interruptions started at 1104 hrs, and continued upto
1106 hrs. At 1106 Hrs. due to interruptions, Lok
Sabha adjourned for the day.

12.08.2005 0 10 0 19 Interruptions started at 1216 hrs. and continued upto
1226 hrs. At 1226 hrs., Lok Sabha adjourned to meet
at 1245 hrs.

23.08.2005 0 21 — Interruptions started at 1100 hrs. and continued till

1121 hrs. At 1121 hrs. on the suggestion made by a
member and agreed to by all sections, the Speaker
adjourned the House till 1400 hrs.

Time calculated on the basis of normal time of the House i.e. from 11 AM. to 1 PM. and from
2PM.to 6 PM.
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(v) Statement indicating matters of urgent Public Importance
raised after Question Hour and the time taken thereon during
Fifth Session of Fourteenth Lok Sabha

Date Number of Number of Time Taken
matters members —
raised who spoke H. M.
25.7.2005 — —
26.7.2005 14 21 0 35
27.7.2005 5 6 0 25
28.7.2005 — —
1.8.2005 — —
2.8.2005 — —
3.8.2005 34 39 1 29
4.8.2005 9 9 0 24
5.8.2005 18 24 0 42
8.8.2005 16 35 0 48
9.8.2005 — —
10.8.2005 — —
11.8.2005 6 6 0 13
12.8.2005 17 19 0 45
16.8.2005 15 25 0 38
17.8.2005 29 29 1 07
18.8.2005 19 21 0 46
22.8.2005 5 12 0 13
23.8.2005 29 31 0 59
24.8.2005 29 40 1 42
25.8.2005 28 31 1 14
29.8.2005 25 25 1 02
30.8.2005 45 53 1 44
Total 343 426 14 46
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23. Statement showing time taken on various kinds of business
transacted during the Fifth Session of Fourteenth Lok Sabha

Business Time Taken  Percentage of the
total time taken
1 2 3
H. M.
ADJOURNMENT MOTION 13 04 8.22
BILLS
(a) Government Bills @ *31 29 19.82
(b) Private Member’s Bills 7 10 4.51
BUDGETS—
(a) Railway Budget 07 00 4.40
(b) General Budget 04 23 2.75
(c) Budget in respect of States under 01 31 0.95
President’s rule
CALLING ATTENTION NOTICES 13 53 8.74
DISCUSSIONS—
Short Duration Discussions (Rule 193) 20 02 12.65
Discussion under Rule 191 06 24 4.02
MATTERS OF URGENT PUBLIC 14 46 9.30
IMPORTANCE
MATTERS UNDER RULE 377 02 42 1.70
QUESTIONS 15 58 10.05
Half an Hour Discussion 01 13 0.76
RESOLUTIONS—
(a) Government Resolutions * —
(b) Statutory Resolutions 06 24 4.02
(c) Private Members’ Resolutions 04 53 3.07
STATEMENTS—
Rule 372 and Direction 73A 02 47 1.75
Rule 199 00 10 0.10
OTHER MATTERS such as Oath or 05 00 3.19

Affirmation, Papers Laid on the Table,
Obituary References, Questions of Privileges,
Points of Order, Personal Explanations etc.

TOTAL 158 49 100

@Joint discussion took place on certain Statutory Resolution [vide Statement No. 18(ii)
S. No. 2] and Motion for consideration of connected Government Bill [vide Statement
No. 3(i) S. No. 1]. Time taken on joint discussion has been shown under Government
Bills.

*Joint discussion took place on Government Resolution [vide Statement No. 18(i)] ap-
proving recommendations contained is Second Report of Railway Convention Commit-
tee (2004) and Railways (Amendment) Bill, 2005 [vide Statement No. 3(i) S. No. 19].
Time taken on joint discussion has been shown under Government Bills.
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